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CHHATTISGARH ACT
(Noc 200 ol 200

CHHATTISGARH OFFICIAL LANGUAGE COMMISSION ACT, 2010

An Act to constitute the ® *Chhattisgarh Official Lanuuage Commission™ with the
shject to preserve, prevail and dc\Llop the state’s tradition of ideas and the complete
inauistic varicty of the state and to encourage the traditional language of Chhattisgarhi
through ling uistic studics, rese: arch and documentation, creations and translations, conser-
vation, puhhcauo ns, suggestions and recommendations, 0s also towards prunwtmg the use

of the language in Government.

Be it enacted by the Chhattisgarh Legislature in the Sixty {irst year of the Republic ol

[n-‘_;-?- s |‘(]||E\\V$'f-—' 1

L (1) .. This Actmay be called the Chhattisgarh Official Language Commission Act,
2010. -0 ) £ g, L A

(2) . ltextendstothe wholg of the State of Chhattisgarh. )
; {‘3} C It s_hall come into foh:;:_ l‘i'ci'lip'limc‘ dute of its publication in the Official Gazetle.

TvoTim

S

Official Language’ Cominission -
v ik 7 37
<) - *Chairperson” 01}
Government of Chi
(¢}
= s (d) “~Gavernment” means the '{i'vcnlnmum of Chh;misgurh;
() “Member”™ means the nominated members ol the Commissionand-includes
: 1 ) _
the Chairpersons - . o |
% ~State” means lhgi_Sli;i'q of Chhattisgurh:
(v) “Se Il.ldl‘)’ " means St.c_n,ury of the Commission.

3 (1) The State Govunm'(,n] shall constitute i hud) 10 be Known as Cl‘lhdlll‘\ﬁ.ll h
Olficial Language Cnnunmmnllh1|hh wha Avog 0. exercise  the powers
conferred on and to pn.:‘!p_l m the [unctions assigned Lo it undu this Act.

(2) The Commission shall uu1~.|-l ol the Chaurperson and four nlh. "nu.lnbt_r's
The Chairperson and the members of the Commission shall be stich eminent
and renowned persons who are well acquainted with Chhattisgarhi Language/
Chhattisearhi Literawre.
(3) The Chairpérson and menthers of the Conmission shall be nominated by State
Government.
4 | The Chairpersan and cvery Member stadl by dob olhee Tor sueh term nod

]

eaeeod T FIPEE VOIS, 48T R T Be spudiiie iy the St Government in this £

rocase d member s

Byl bl i e r Taede B o e g Py vordbice] Bl

Clparsmna) as pe P foe Chairman shall be

dis L)

Short title. extent
and commence-

110 | ST R |

Delinitions. . " .

Constitation ol the
Chhattisgarh Offi-
ciul Language
Commission.

Teewmr ol wlbioe and
el itioms ol S
vice ab Ol e r s

sl RTertan
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" employces _of
Commission.

. Salaries and allow- 6.
lnmtobcp_ilidoul

“of grants. :
_Vsc-sln't;i"és.,“etc not 7.
to mvalsdate pro-
ceedmgs of the
Commission,
Procedure to be 8
regulated by the
Commission.
Meeting  of the 0

{amrniasion

(3)

"
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H .of lhc Commlssmn undcr thus Act.”

Government, resign from the office of the Chairperson or Member as th
may be at any time.

The State Gavernment shall remove a person from the office of Chairperso
or a Member referred to in sub-section 3 (3) if that person—
(a) becomes an undercharged insolvent;

(b)  isconvicted and sentenced to imprisonment for an offence invol-
' ving moral turpitude;

(c) becomes of unsound mind and stands so declared by a competent
court; ' .

(d) refuses to act or becomes in(-:apable to perf orm-duty;

(e) wuhout ob[amlpg leave rcmams absenl _in three conscculwe

e meetlngs of' the Commlssmn or ,

- - i_rﬁhc opinion of the State Govemment; has so abused the position

of Chalrperson or Member -as to rqnder his: contmuance in office
dclr:mc.ntal to !hc publ:c mterest'

- o
S

Prowdcd :hat. no pcrson 'Shall bc removed under this clause
- until and un_lqss hc has_ bccn gwen a raascnable opperlumty of,

';wrms and condxuo“s of -
.ﬁi_.!ch ‘may be prescri-

such ofﬁccrs and

'cmployecs as may bcrm:ccssary for the cft'ic: ’ oﬁﬁaﬁee of l.hc functmns i

e

Thcsalancs and allbwanccs payablc and lhe. othcr terms and COndmons of
service of the officers and other cmployt.cs appmnlcd for the purpose.of
Commnssmn shall bc such as may be prcscrlbcd b}' the:state Govcrnment

- -

The salaries and aliowances payahlc to the Chmrpcrson and Mcmbt‘:rs and rhc adminis-
trative” expenses, including salaries, allowances and pcnsmns payablc to the officers
and other employees shall be pasd out of the grants refermd to in sub-section (1) of
Section 1.

T <
ks B R MY %

‘Noactor procéedihg of-the Cdfhmission shall Be'qué;'stliar_iéélor shall be-invalid on the

ground merely oflhe éxisténce of any vacancy or dcfect in the constitution_ of the

Commission.

(1) The headquarters of the Commission shall be at Rhi_pur._ ;

(2) The Commission shall regulate its own procedure.

(1) All orders and decisions ol the Commission shall be authenticated by the

Secretary or any other officer of the Commission duly authorized by the
Secretary in this behalfl

Fhe meeting of the Commusston shall be conducted at least twice 8 year



(3)

(4)

(6).

10, .

(

(2)

3)

(4)

(5)

wEraTg e, femis 3 faast 2010

The date and time of the meeting shall be such as decided in the last meeting
or shall be fixed with the consent of Chairperson and its intimation shall be
sent at least seven days prior to the mecting.

The Chairperson may call special meeling as per necessity.

A special meeting of the Commission may be called on the basis of written

request of at least 3 members of the Commission submitled at least 21 days

prior to the requisite date of mccf‘lng, A proposal clearly indicating the object

of the meeting so called must be enclosed with this requisition.

The Annual meeting of the Commission shall be called upon for the following

objects :—

(a) to discuss the Annual Report and the Annual [ncome and Expcndn-
ture-Report of the previous hn.mcaa[ year and proposed budget for
the commg year;

by To nominate the members of any adhoc committees as considered
necessary by Commission; :

(¢)  To finalized-the plan~for ;hc year;

() " To discuss on ary other m_nm:f with the consent of the Chaillpeféor_i. '

The intimation about lhe Annual meetting along with the Agcnda andAnnual
Report shall be delivered to al! the members at’ lcast 7 days prlor tcrthe datc-
‘prascnbed for thameehng . 2

(a) ' 'Thc C&mmussmn shall take nécessary action ona maltcr rélamd:o

k Cbhatllsuarhl language-or literature u:uh:.r on its’own or on aeceipt of -

mformathn s thereto. s B Mo e

(b) The above acuorl shall be conducted with the approval of rhc Chair-

; pcrson
The mceungs of the Commlss:on shall be prcs:dcd over by Chairperson. In the
ahsence of Chairpérson, the members present in the meeting may elect.a chair-
person amongst themselves for presiding that meeting. The member so elected
shall preside over the meeting and exercise the powers of Cha:rpcrsnn in the
said meeting. -

The Chmrpcrson of the Commission may distribute the work and responsi-
bility among- thc members of the Commission.

The Commission m'ay'..prES'cribe its work procedure separately wherever
necessary.

The decisions of the Commission shall be approved by the majority of
members present. In the case of a tie, the Chairperson shall have the pchr of

the casting vote.

The State Government shall, afier due appropriation made by State Legislative
PRIOF g

Assembly by law in this behalf, pay to the Commission by way of grants such °

sums of moneéy as the State Governiment may [I.mL (it for being unlized for the
Apases of this Aet,

478 (9)

. Worki_rig Procedure.
-(Function) of Com-

mission.

Grants by the Scate
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Poswers antd doties 12 (@ The Conumission shall isantaim proper accounts and other relevant records
of Cormissinn and prepare an annual stnenient ol accounts i sueh form as may be preseri-
bud by the State Government, i consultation with the Accountant General,

Chhattisgarh,

(2) The accounts of the Commission shull be audited by the Accountunt General
at such interval as may he specilied by him and any expenditure incurred in
connection with  such  audit shall be ]':.wahlt. by the Cnlnnn“mn 1o the
Au_nunmm Gx,m,ml

3) The ALurunum General uand any person. appointed by him i connection
with the audit of the accounts of the Commission under this Act shall have
the same rights and privilege and the .lulllorlty in'connection with such audit

5 R L. E - us the Accountunt Guu.m_l semerally h't\ in- connection with the audit of

: . e Gu\!'t,rnnu:,nt .u.(.gum.s and n [‘i..llT.It.l.ll.ll'. r.h.ﬂ ‘havelic fight 0 demand the

e Gt & “E b s production of huuks accounts. Lunm.c‘tud“muchm and other documents and
papcrs and. 10 lmp:.cl thc nflm. u! 'lh'..- Cunmusalon _ =

1 ekl fl
5 . 1 |.--‘—.. e

-

. LGS The ns:(.oml:. t:fl!‘l‘c Comimmission i c‘.'rllfcﬂ by lhs ALL‘\uun:.ml GLn-.rul or )
! : any pther PeINon, dgp‘qmmf hy him m‘ll;&&_b&half’ m--uhu \mh l.|‘u. .u.u.hl

g _' report thereot :,haﬂ'b ; r éd.m‘ifﬁnli I

' Cemrmssnoq_ iz '

= ..* AL 5 SR N v'”. erhg

e ' . ('5] 'Du: Cnmlmmon s.lmll t:xermsc such other

R
3‘

Fynctions and Pow- T b
"y of Chairperson. e

a cCh rpcrso s‘hall ::nsun: tl1at I
ot erﬁdlcntiy ar;d in m‘dnnce wﬁh tl;f@

@) Tha, CFi.nrp::rsnn shall bn. 1he bolc authontﬁ' dg«c“thc v.lhml\ of the votes

¥ ca:.t hy the m::mbcrs in any rm:::lmcr ofﬁﬁ%ﬁummnsmon. -
- (5) i
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Powers and dutics 14, ©  (f) " The Secrel.;ry of" ihe ‘Comimission sﬁaifbe“’%k
- of Sceretary. . tranon al the nff.nrs. and funds of the Com
' (2)  The Sccn'."t';xr')f will h;ivc adin'rnis'.lmiw andfinancial.powers equivalent 1o the |

head of the department of the Hovcrnmenl.f(j thv: etluctwu discharge ol his
functions and hé shall have the powers t8 -
(a) Inplementation the decision and lnSlrucllnn of the commission;

(h) Condici meetings of the COmmISSIon ‘md Keep o record of
proceedings of these meetings;

{c) Co- ordlnah‘, and cxercise "{.I'ILI'JI supervmon over the activities of
the Commission mcluding s ul-l ICErs:

¥ 2

(' Preseribe the dunes of all officers and statf of the Cononission

tud BT el supenvisitn dnd diseiplinary contal o v
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Rs. Rs. Rs.
76  Externally aided Projects Capital 50,00,00,000 0 50,00,00,000
pertaining to Public Works
Department.
79 Expenditure pertaining to Revenue 1,600 0 1,600
Medical Education Depart- .
ment.
i 80 Financial gssistancc to Three Revenue .4'9..4{}_,_00,00{} O 49.44,00,000
= . tier Panchayati Raj Institu- . r ) R W
“tions T : o
Si"'-‘ﬁii?anc_ial‘assistan;e to Urban _ Revenue - 23,-(}4,'2‘1,?)0-0 } 0 23,@,2{-;0’00 |
' b@dies.' : : _
g2  Financial assistance to Three  Revenue .- 8,00,000 T 0 . g,ocj‘ooo_
tier Panchayati Raj Institu- - : : s = e
tions under the tribal area S 4 Sk
sub-plan. ' ) .
Total Revemue  7,59,85,28,300 1,87,93,300 - 7,61,7321,600
Capital ~ 2,22,85,01,700 00 . 2,22,8501,700
Grand Total  9,82,70,30,000 1,87,93,300. - 9,84;5823,300



